
Government of .lammu and Kashmir,
Forest, Ecology & Environment Department

Cit il Secretariat. Jammu/Srinagar

Consultant (Judicial),
Hon'ble National Green Tribunal,
Principal Bench, New Delhi.

No.FST-L|V33/2023(7142037) Dated 0l-11-2023

Subject:O.A.No.93/2023-NewsitempublishedinNewspaper"TheHindu"
dated04.o2.2023titled...lgfamiliesshiftedafterhousesinJ&KVillage
develoP cracks."

Sir,

With reference to the sublect captioned above, lam to enclose

herewith a copy of Action Taken Report in compliance to the directions passed by

Hon'ble National Green Tribunal in orders daled 25.o5.2023 & 20.09.2023 in oA No.

g3l2o23 titled ln re. News item published in newspaper "The Hindu" dated

04.02.2023 titled "19 families shifted after houses in J&K village develop cracks",

withtherequestthatthesaidpositionmaykindlybeplacedbeforetheHon,ble

Tribunal, for its kind consideration

Yours faithfull

(Dheeraj AS
Principal Secretary to the Government

Encls:As above.

r&B
&b

Copy (with enclosures) to the:-

Shri G.M. Kawoosa, Additional Stending Couns6l for Governm€nt of
J&K in Hon'bl6 National Gr€€n Tribunal-Principal Bench' New Delhi' for
information and necessary action'
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Action Taken Report in compliance to directions passed by Hon'ble National Green

Tribunal in OA 9312023 titled In re: News item published in newspaper "The
Hindu" dated 04.02.2023 titled "19 families shifted after houses in J&K village

develop cracks".

In compliance to the directions passed by Hon'ble National Green Tribunal in the matter

of OA 93/2023 titled In re: News item published in newspaper "The Hindu" dated

04.02.2023 titled "19 families shifted after houses in J&K village develop cracks", it is
humbly submitted as follows:

1. That the Hon'ble National Green Tribunal has taken suo motu cognizance in the

matter in the light of media report to the effect that damage has taken place to

reportedly 2l structures in Doda District of Chenab Valley in J&K as the earth

started slipping and caused damage to most of the houses in the area which has

lead to displacement of inhabitants.

2. That in view of its earlier order passed in a similar matter, the Hon'ble Tribunal

had on 17.02.2023 directed to constitute a Joint Committee, headed by Chief

Secretary, J&K and including expert members from various

Institutions/organisations in the country, to suggest remedial measures to prevent

environmental damage in the light of carrying capacity, hydro geology study, geo-

morphological studies and also covering other allied and incidental issues. Expert

members were suggested to be drawn from Wadia Institute of Himalayan Geology

Dehradun, Govind Ballabh Pant National Institute of Himalayan Environment,

Almora, National Institute of Hydrology. Roorkee' Space Application Centre.

Ahmedabad, National lnstitute of Rock Mechanics, Bangalore, CPCB and Prof.

J.S Rawat, Kumaon University, Almora. ACS Environment, J&K was directed to

act as nodal agency for coordination and compliance, to provide for travel and

logistics tbr members to the extent necessary. It was also directed that meetings

may be held online or offline as may be necessary except for visit to the site'

3. That accordingly, a Joint Committee headed by the Chief Secretary, with Principal

Secretary to Govemment, Forest, Ecology & Environment Depaftment as

Member-Convenor, and including the expert members as suggested by the

Hon'ble Tribunal was constituted by the General Administration Department, J&K

Govemment vide G.O. No.3S7-JK(GAD) of 2023 dated24.03-2023'

4. That the expert members of the Committee visited the site and after discussing the

various aspects and perusing earlier reports on the matter, prepared a Draft Report
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which was submitted to the Government. Thereafter, a meeting was held under the

Chairmanship of the Chief Secretary, J&K on 22.05.2023 to discuss and finalise

the Draft Report, wherein, it was decided as follows:

No further constnrctions within the alfected urea of Nat Busti may be

allowed.

- The recommendations of the committee may be conveyed to the local
population./br a stake-holder consultation by the District Administration
within 15 da.ys, so that further action on the recommendations of the

committee could be taken.

The Draft Report was approved to be submitted belbre Hon'ble NGT.

5. That the Report of the Joint Committee was submitted before the Hon'ble Tribunal

vide letter dated 24.05.2023 and the Hon'ble Tribunal upon consideration of the

matter on 25 .05.2023 passed directions given as under:

l4te find that atdhorities are in the process o/ consulting stake holders

. including local population /br toking further action pursuant to report.

Consultation with local residents and other stake holders was permitted by

this Trtbunal also in its earlier order dated 17.02.2023. Since the said

deliberation is under process, we./ind it appropriate to grant three montlts

.further time to the authorities to .finalise the matter, prepare a plan .for

implementation of' the recommendations made in the above report and

submit ttt this Tribunal. Chief Secretary may set up a Special Task Force oJ'

the concerned Heads of Department tofinalise modalities of execution- The

action plan may have short and long term executable action points. As per

requirement, technical assistance may be taken from any oJ' the

Member/lnstitution as per the Committee constituted as well as .from any
' other Institution. If the entire report after hearing the stake holders is

accepted and/or reasons are placed before us for any othervlise action

proposed by the authorities, an action taken report shall be submitted by

15.09.2023 hy e-mail at judicial- ngt@gov.in preferably in the .fbrm of

searchable PDF/ OCR Support PDF and not in the form of Image PDF'

Li s t fo r fu rthe r c o ns ideratiotr o n I 8. 0 9. 2 0 2 3.

6. That Deputy Commissioner, Doda was requested to undertake an exercise of

stakeholder consultation anrl preparation of an Action Plan, based on the
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consultation and recommendations of the experts, and thereafter submit the Actron

Plan by 3 l st July, 2023, for finalization and approval. This was followed by a

series.of reminders dated 14.07.2023,24.07.2023.02.08.2023 and 09.08.2023.

7. That DC, Doda was again requested on | 6.09.2023 to submit a sector-wise

perspective Action Plan by the 8th of September, 2023 to this department along

rvith concerned Administrative Departments.

8. That DC, Doda on I I .09.2023 submitted a file stating that a meeting of officers

from PWD, Municipality Thathri and SDM Thathri was again held in the office,

and that after threadbare discussions it was decided that the estimates for slope

stabilization, construction of drainage and other things like allotment of land shall

be submitted by the Supdtt. Engineer, PWD and SDM Thathri. SE PWD has

submitted a Detailed Project Report for construction ol drainage system, slope

stabilization and protection work at the site of incident. Further it was submitted

that with regard to allotment of tand for construction of houses by the affected, it

can only be decided once a decision in this regard is taken by the Government, and

that the reliel cases along with the demand of the alfected people have been

forwarded to Divisional Commissioner Jammu fbr guidance.

9. That since the Action Plan, as required, was not received from the DC. Doda,

more time was requested from the Hon'ble Tribunal. However, the Hon'ble

Tribunal sought the appearance of the Deputy Secretary in the department who has

written to DC Doda for submission of the Action Plan, and after the hearing,

passed the following orders on 20.09.2023-

"........ Dr. Harpreel Kattr, Special Secretary Gechnical), Forest, Ecologt

& Environment Deparlment and Mr. G.D. Alam, Deputy Secretary, Forest,

Ecology & Environment Department have appeared in person through

virtual mode. Dr. Harpreet Kaur, Special Secretary appearing on behal/ oJ

Slate of J&K has informed that short-term and longlerm action plan in
terms ol'the previous direction oJ'the Tribunal will be prepared within two

weeks and the necessary steps .for rehabilitation of the displaced .families
will also be completed expedttiously. she submits that the action taken in

terms of earlier direction as also the timeline for completing the

rehabilitarion action will also be rellerted in the report. Let the./urther
. report in terms of earlier direction be .filed within a period of four weeks b1'

e-mail at iudicial-ngt@gov.in prelerably in the form of searc'hable

PDF/OCR Support PDF and not in the.form of Image PDF'

List on 02.11.2023".
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10. That Deputy Commissioner, Doda was therefore again requested on 05.10.2023,

to fumish the following by 06.10.2023:-

l. Stakeholder consultation report.

2. Proposed Action Plan as per the directions of Hon'ble NGT.

3. Status of rehabilitation o/' displaced people along with
Re' abilitation Plan.

proposed

I l. That Deputy commissioner, Doda fumished the requisite feports for the points I -

3 above vide letter no. DCD/R/20231'756 dated 06.10.2023 followed by letter no.

DCD/PJ2023f59 dated 07.10.2023. The copies of the two letters are enclosed

herewith as Annexure-A and Annexure-B, respectively. The recommendations of
the Joint Cornmittee have been dealt with in the proposals submitted by DC Doda

in the Action Plan, giving long-term and short-term actionable points,

implementing agencies and estimated cost.

12, That a meeting was subsequently held under the chairmanship of the chief

Secretary on 19.10.2023 at 4.00 p.m. at the Civil Secretariat, Srinagar to discuss

the Draft Action Plan and rehabilitation measures proposed by DC Doda' The

meeting was att3nded, among others. by Principal Secretary to the Government.

Forest Ecology & Environment Department, Principal Secretary to the

Government, Public works (R&B) Department, Administrative Secretary,

Mining Department, Divisional Commissioner, Jammu, Secretary to the

Govemment, Department of Disaster Management, Relief, Rehabilitation and

Reconstruction and representatives of Housing & Urban Development

Department and Department of Rural Development and Panchayati Raj, along

with Deputy commissioner, Doda. A copy of the Record Note of the meeting

issued dated 30.10.2023 is enclosed herewith as Annexure-C.

I3. That in the meetrng it was submitted by DC, Doda that the Executive Officer, MC

Thathri has already been directed to ensure no further civil construction in the

affected area. Moreover, all executing agencies have been directed to avoid any

engineering activity within an area circumscribing 500 m of the affected area of

Nai Basti. Further, all the affected persons were immediately shifted to safer

structures, and later they have re-located to safer locations.

14. That during the meeting, the proposals made by DC, Doda in the draft Action Plan

were considered at length in view of the relevant aspects of the incident. On a

4
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specific query whether the proposed engineering structures, as per the DPRs.

which have been proposed by the PW(R&B) Department, would be adequate and

sufficient to meet the requisite objective once the expenditure is incurred.

Principal Secretary, PW(R&B) Department submitted that the design/structures

have been only proposed as per requirements flagged by DC, Doda, and

PW(R&B) Department will not be able to comment on their adequacy or

sufficiency. The decisions taken regarding the proposals after detailed discussions

are given in briefas under:

(a) Proper drainage and sewer plan for the entire area to be developed

and implemented.

Decision: Detailed Project Report to the tune of Rs. 37.64 lakhs for

construction of Sewerage Disposal line of 2000 mtr prepared by the PWD

(R&B) Department was agreed to be executed by the District

Administration from funds out of its own resources' including the District

Plan.

(bXi) Devetopment of a "geo-portal" containing the data/information of

all the concerned departments/research institutions/agencies in one

common platform to be developed (at l:10,000 scale) by the district

GIS cell in collaboration with Department of RS & GIS, Jammu

University.

(b)(ii) Geomorphic map which could depict the spatial distribution

landforms such as colluvial cones, colluvial fans, alluvial terraces,

colluvial fans underlained by alluvial terraces etc. to be developed for

the area at 1:10,000 scale for sustainable planning and development of

all civil engineering works, their regular monitoring and management'

(bxiii) Detailed Landslide Hazard Zonationt+- of the area to be

carried out, in association with Geological Survey of India.

(bXiv) Mapping of Thathri type foot slope zones of hill spurs in the

entire District Doda using geospatial technologies at l:10'000 scale by

which such ill-suited sites may be avoided for civil engineering works

in future.
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Decision: District Administration was given a go-ahead for all the above

proposals, in association with University of Jammu, Ceological Survey of
lndia, Department of Geology & Mining etc., as per requirement-

(c)(i) Detailed Project Report amounting to Rs. 548.98 lakhs for

construction of retention wall of around 400 m with weep holes has

been prepared by the PWD (R&B) Department to stop further slope

failure.

(cXii) To stop river erosion, Detailed Project Report amounting to Rs.

597.71 lakhs for construction of 402 m Cabion structure and river

training works by way of removal of silt deposition from right bank of
river Chenab has been prepared by the PWD (R&B) Department.

(c)(iii) Detailed Project Report for construction of Drain with Breast

wall amounting to Rs. 32.21 lakhs has been prepared by the PWD

(R&B) Department.

Decision. The detailed proposals for these engineering works shall be

referred to the expert members of the Joint Committee, who may examine

the same and offer their technical inputs on the sufficiency or otherwise of

the proposals to olfer protection to the area, within l5 days' The works may

thereafter be executed, after reducing the cost estimates' if it is felt that the

same shall be adequate and sufficient to prevent any further damage or

untoward incident.

(d) It was proposed that out of an initially reported 
.19 

cases, after

verification, l4 cases have been found eligible for relief. However, none of
the house owners are found to be owners of the land on which the houses

have been built, the land being either Shamlat Deh or Kacharaie land. Since

the occupants are illegal. they do not fall under SDRF norms for payment

of relief or compensation. Further, in five cases, the occupants are landless

and do not possess land elsewhere.

. Decision. Altemate tand may be provided to the five cases of landless

persons, as per policy under PMAY(G).

15. That the issue of rehabilitation of the affected persons was discussed in detail in

the rneeting. It was informed by the district administration that the affected

of,i4-
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persons were also immediately shifted to safer buildings upon receipt of reports

of damage to houses. Later on, they have shifted to their own villages or houses

of relatives/friends. The Deputy Commissioner also informed that several visits

were made to the site subsequently, and concerned stakeholders have been

consulted from time to time. The Deputy Commissioner informed that three

structures have been damaged completely and I I others severely. The district

administration has kept the houses under observation to note any expansion in

cracks or any other subsequent damage. Out ofan initially reported l9 cases, after

verification, 14 cases have been found eligible for relief. However, none of the

house owners are found to be owners of the land on which the houses have been

built, the land being either Shamlat Deh or Kacharaie land. Since the occupants

are illegal, they do not fall under SDRF norms for payment of relief or

compensation. Further, in five cases, the occupants are landless and do not

possess land elsewhere. In this regard, after threadbare discussions, it was decided

that alternate land may be provided to the five cases of landless persons, as per

policy under PMAY(G).

16. That the decisions taken in the meeting as stated above have been conveyed to

concemed Administrative Secretaries and DC, Doda for necessary action vide

this department's letterNo. FST/Lit/33 12023(714203'l) dated 01.11.2023' A copy

thereof is enclosed herewith as Annexure-D.

17. That further, vide this department's letter No. FST/Lit/33 12023('714203'1) dated

Ol .11.2023, the expert members of the Joint Committee have been requested that

the detailed proposals referred in the Action Plan submitted by DC Doda

regarding construction of retention wall of around 400 m with weep holes (DPR

amounting to Rs. 548.98 lakhs), drain with breast wall (DPR amounting to Rs.

32.21 lakhs) and Gabion structure of 402 m and river training works by way of

removal of silt Ceposition from right bank of river Chenab (DPR amounting to

Rs. 597.71 lakhs) be examined and valuable technical inputs on the sufficiency or

otherwise of the proposals to offer protection to the area may be provided rvithin

15 days. A copy thereofis enclosed herewith as Annexure-E'

(Dheera.j

Principal Secretary to the Govemment,

Forest, Ecology & Environment Department
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Annexure 'A'
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